TN THE CENTRAL meiINISTRATIVZ TRIBUNAL, JALFUR BaNCH, JnaIlrUR.

Dat2 of ordar 19.,12,94

OA 211/93

R.K. Khztrapal Applicent

Union of India & Othzrs : Respondants.

Mr, P.Y, calla : Counsz1 for tha applicent,

Mr., Shanti Fowmar : Assistant Sz2creatary, U2partmental
repraszntativ: for th: raspondants,

CORAM
Hon'ble Mr, Justic2 D,L, Mehta, (Vicz Chairmnan)
Hontbla Miss Jsha Sen, Mambr (Administrativs )

PR HN'BL:Z MR, JUsSTICZ o .L, MaHTA, VIC: CHAIRIAN

shanti Kumer, Officer-in-charzz pras2nt in p2rson., H2

submits that the charg? sh2et ageinst th2 applicant has b2en
droppad/withdrawn, H2 furthzr sub

chargz-shzzt has hesn issuzd thereafter, In the light of the

statement made by the Officsr-in-charzz, dscision is accaptad t o
this extent and dirzetions erz issusd tao taka actin ac ording. -

to lew, If 9n-atcount of prndznoy of the chargzasha:t. tha
A 5

applicent & sufrfsrr:d and juniors hove b2an promotad, the

applicant shall b antitlsd for comsid:rstion accordinolyy

L4 . o - " f ~ N -
of t wo months from the dats of this ord.p. Nazcaseary consequential
SEnetits may b oes ths a- - :
Lenefits may bi ¢ nded to th: zpplicant, Tha O is disnos:d of
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